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AMEA/ORDER

This is an appeal filed by the assessee against the order of the Id.
CIT(A), National Faceless Appeal Centre (NFAC), Delhi, dated 03.01.2025
for the assessment year 2017-2018.

2. None appeared on behalf of the assessee and Shri Ashwani Kumatr,
|d.Sr. DR appeared on behalf of the revenue.

3. A perusal of the impugned order passed by the Id. CIT(A), shows that
the notices were issued to the assessee, however, the assessee did not
response to the same, neither any reply has been filed by the assessee..
Even the assessee has also not cooperated before the Assessing Officer
in the assessment proceedings. Therefore, looking to the facts and
circumstances of the and in the interest of justice, we restore the issues to

the file of Id. AO for readjudication afresh, subject to a cost of Rs.25,000/-




ITA No.22/PAT/2025
(Rupees Twentyfive Thousand only) to be payable by the assessee to
Bihar State Legal Aid Services Authority, Patna within a period of 60 days
from the date of this order and receipt of the same would be produced
before the Id. AO at the first hearing. Should the assessee not pay the
abovementioned costs within the prescribed period of sixty days from the
date of this order, the Assessing Officer is at liberty to take adverse
inference against the assessee. The assessee is also directed to cooperate
with the 1d.AO by providing documentary evidence to substantiate its claim,
positively.
4. In the result, appeal of the assessee is partly allowed for statistical
purposes.

Order dictated and pronounced in the open court on 18/06/2025.

Sd/-
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